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BarlJan "ote17 

%115. Shrl Brajeshwar Pruad: Wiu 
t he Minister of Law be pleased to 
stute the total number of Harijan 
Voters in the (i) Gaya Parliamentary 
constituency and (ii) Aurangabad 
Parliamentary constituency? 

Tbe Depllt,. Minister In tile Minis-
try of Law (Shrl Japnatba Bao): 
No, Sir. The information regarding 
the number of elector. belonging to 
the Scheduled ast~ In the Gaya &1'Id 
Aurangabad Parliamentary ConsU-
tuende. b not availabl". nor can It be 
rolJected as the electoral rolls do not 
show the cast., of &1'Iy perlOn. 

Jorbt AIrport 

2UI .Shrl B. Barna: Will the Minil-
trr Of CIvil A ..... tlon b" pleased to 
otat,,: 

(a) the step. being taken for tI,,, 
d"velopment of a civil enclav" in 
Rawriah air port (Jorhat); 

C b) whether th" dlff"rence. bet-
w .... n the Air Foree and the I.A.C. 
authorities about the selection c.t the 
.. ite have been resol ved; and 

C c) if not. tb" realOns therefor? 

Tbe MID..... of TraDSPOl't (Sh1'I 
Raj Babadnr): (a), (b) and Ce). It hal 
been decided to develop a civil en-
elDve at the Rawrlah (Jorhat) air-
port. The Air Foree authoriti.,. had 
suggested a site but this was not 
found suitable beinl in a low Iylnl 
area. The question of selectine ano-
ther suitable sit" i. being pursued 
with them n.,.... 
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Tribal DeYelo ..... t .... 

1111. Shrl B. C. 1107: Will the 
Minister of 80eIaI s-nt, be pi_ 
ed to refer to the reply liven to Un-
starred Question No. 753 on the lat 
December, 19M and to alate: 

C a) the bam of the assertion thot 
the real .ause for the Ihort-faUI In 
the expenditure on Tribal Develop.. 
ment Bloclu II the inability and un-
willingness of the tribal ben.fteiarles 
themselves to come forward with the 
requisile people', contribution and 
not due to th" lack of trained Tribal 
OftIce... to work in Tribal Develop-
ment BlOCks; 

Cb) whether any stud, h .. been 
made in this relUd; and 

Ie) on what speelfte lines hi ..... the 
Government of Bihar launched the 
special eampeilfT' to msure further 
utilisation of the funds' 

TIle Depntr Minloter In the Depu1-
lIIeat of IIoeIaI Seonrtt, C8IutIIIati 
C\wMllue ..... ): Ca) and (b). It II 




